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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 5917/2026, CM APPL. 29065/2026 & 29066/2026 

 UNION OF INDIA AND ORS           .....Petitioners 

Through: Mr. Sushil Kumar Pandey, SPC 

with Mr. Aman Kumar Pandey and Mr. 

Pradip Sharma, Advocates. 

 

    versus 

 

 SUBHASH CHAND SHARMA AND ORS      .....Respondents 

    Through: Mr. S K Gupta, Advocate. 
 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

    ORDER (ORAL) 

%         30.04.2026 

C. HARI SHANKAR J. 

 

1. Mr. Pandey, learned SPC for the petitioners, at the very outset 

acknowledges that this case is covered by the judgment cited by the 

Central Administrative Tribunal1 as well as the recent judgment of this 

Court rendered in Union of India & Ors. v. Sh Purshotam Dass 

Sharma & Ors. rendered on 9 April 2026 in WP(C) 4694/2026. He 

however prays that the costs imposed by the Tribunal may be waived.  

 

2. We note that the costs have been directed to be paid to the ‘Poor 

Patients Funds under the Aegis of AIIMS’.  

 

3. We therefore waive the costs as imposed by the Tribunal but 

                                           
1 “Tribunal” hereafter 
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request the petitioners, in the interest of impecunious patients who are 

being treated by the AIIMS, to consider paying the amount as directed 

not treating it as costs.  

 

4. The petition is disposed of. 

 

 

C.HARI SHANKAR, J 

 

OM PRAKASH SHUKLA, J 

 APRIL 30, 2026/pa 
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